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P. No. 90/ALD/2017

Advocate, Shri Rahul Chaudhary for the petitioner. Shri Bhagwati Prasad alongwith
Ashutosh Vaish, Advocates for the Respondents. The learned counsel appearing for the
Respondent Company would submit that pursuant to an interim d1rect1nr1 of this Court,
the Company has made some arrangement of fund to the extent of Rs. Ten Lakhs, which
is kept in Company’s separate account bearing No. 04602320001117 with the HDFC
Bank, Kolkata. Such deposit is made subject to discretion and necessary order for
payment to be made by this Court. Further, direction for release of payment may also
be issued to the concern Bank to transfer such amount in favour of the petitioners/
applicants concern.

At this juncture, Shri Rahul Chaudhary counsel for petitioner would submit that
there is some urgency for payment in some cases, wherein either the marriage is
scheduled (on 20™ November, 2017) or petitioners are ailing persons.

Keeping in view of these circumstances, the petitioners counsel is advised to
prepare a chart plan for making apportionment of the amount now deposited with the
Bank and to give due weightage such petitioners concern, whose need appears to be
greater than others. However, such priority/ weightage to be given as one time interim
measure with a view to make judicious apportionment of the amount deposited.

The petitioner counsel seeks time for submitting of such plan by tomorrow in the

Registry.
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